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AFFIDAVIT FILED BY RESPONDENTNOf 

17 DEC 2026 

Rs. 

1NDIA 

UPEES 

That I am the authorized representative of Respondent No. 5; Aaditya Dokania, S/o 

Krishna Kumar Dokania, residing at Flat 203, Basudeo Vihar Apartments, Nageshwar 

Colony, Parmanand Path, Boring Road, Patna-80000, Bihar, and being conversant with 

the facts of the case, I am competent to swear this reply. 

2. That the facts stated in the letter petition dated 27.12.2024, on the basis of which the 

present Original Application has been registered, are incorrect, misleading, and denied 

except those which are specifically admitted herein. 

3. That it is categorically denied that "lakhs of plastic bags" or any such quantity of plastic 

material were dumped in the Budhi Gandak River during the execution of the bridge 

construction work at Athar Ghat, P.S. Mushahari, Muzaffarpur. No such dumping was 

ever authorised, instructed, or carried out by Respondent No. 5. 

4. That Respondent No. 5 has been carrying out construction work strictly in accordance 

with the approved design, technical specifications, and environmental safeguards as 
mandated by Bihar Rajya Pul Nirman Nigam Limited (BRPNNL), Work Division, 

Muzaffarpur. All construction activities are undertaken on land platforms and temporary 

structures duly approved by the competent authorities. 

Andiog okiania 
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NOTARP 

S. Chavdhen 
Bichnanagar Court 

Kokata Rogd No.6584 
Exp. DX-2148 028 

GOVT O 

5. That Respondent No. 5 maintained proper disposal practices for construction waste and 

uses only permissible and environmentally compliant materials. No plastic-filled bags 

have been used in any manner that could enter or obstruct the natural flow of the Budhi 

Gandak River. 

6. That if any extraneous plastic waste or material is found in the vicinity of the site, the 

same cannot be attributed to the actions of Respondent No. 5, as the riverbank is 

requently subjected to public dumping and upstream flow movernent that brings 

accumulated waste to this stretch. 

7. That respondent No. 5 has been cooperating with the authorities including the BRPNNL 

Muzaffarpur Division, the District Administration, and all inspection agencies. 

Respondent No. 5 is also ready and willing to assist any Joint Committee or fact-finding 

body constituted by this Hon'ble Tribunal. 

8. That the allegation that the flow of the Budhi Gandak River has been obstructed due to the 

actions of Respondent No. 5 is wholly incorrect and without any technical or factual basis. 

No construction-related obstruction has been created in the river by this Respondent. 

9. That the Joint Committee constituted in the present matter has already submitted its 

report, and the said report has categorically found no fault, lapse, or violation on the part 

of Respondent No. 5. The findings of the Joint Committee fully support and corroborate 

17 DEC 2025 
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10. That Respondent No. 5 submits that the present application is based on misconceived 

assumptions and inaccurate facts, and therefore, no adverse orders may be passed against 

thË Respondent. S. Chawdhan 
Sdhngnaga Court 

the stand of this Respondent that no plastic bags or other prohibited materials were 

Kakata 
Regd. No 554 
Exa. DX-218-AN 

dumped into the Budhi Gandak River by this Respondent, nor was the natural flow of the 

river obstructed in any manner by the construction activities of the Respondent. 

Op N 

VDIA 

I, Aaditya Dokania, S/o Krishna Kumar Dokania the deponent above-named, do hereby verify that 

the contents of paragraphs 1 to 10 are true and correct to my knowledge and belief and that 

nothing material has been concealed therefrom. 

VERIFICATION 

Verified at Basudeo Vihar Apartments, Nageshwar Colony, Parmanand Path, Boring Road, Patna 

80000, Bihar, on this day, the 15th day of December, 2025. 

S. CHAUDHURI 
�NOTARY * 

GOVT. OF INDIA 
Regd. No.-6584/06 
Bidhannagar Court 
Dist.-North 24 Pge 

17 DEC 2025 

DEPONENT 
Aaditya Dokania 

S/o Krishna Kumar Dokania 

Residing at Flat 203, Basudeo Vihar Apartments, 
Nageshwar Colony, Parmanand Path, Boring Road, 

Patna-80000, Bihar 

Wouani 
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I]EITORE ]'FIE NATIONAI, GREEN'|RIBTJNAL

trASl'trRN ZONE BENCI I. KOLKATA

(TIIROUGH pr{ySICAt. HEARTNG WII'H HYBRID MODE)

Original Appl icatior-r No.56 12025 IEZ

Devavrat I(urnar Sahani Applicant

Versus

State of Bihar & Ors ...... Respondents

Coun ter-Affi davit on behalf of Respondent. the State of
Bihar: -

I, Saurav Raj son of Dilip Kumar Sinha, aged about 35 Years,

occupatior-r: (iovemment Servicc ( Sr. Deputy Collector), working

1or gain at thc of icc of thc District Magistrate , MuzafTarpur, State

o1- Bihar, having its address at Collectorate Cornpany Bag Road,

Muzafl'arpur, Pin:812001, presently residing at Mohalla Damu

Chak. Magistrate Colony, Police Station:-Kazimoharlmadpur,

District:-Muzall'arpur, Bihar, 842001, do hereby solemnly affrrm

and declare as under:

I ."fhat I am the authorized signatory of the respondent, herein
(hereinalier re1'errcd to as "answering respondent". I am duly
ar-rthorized to filc this athdavit on behalf o1'the District Magistrate,
Muzafl'arpur, Bihar, in the abovc -r-nentioned n-ratter and am fully
conversant with the facts of the case.

2.That the present counter-affidavit is being f-iled in cornpliance with
the order dated 07.04.2025 passed by this l-Ion'ble Court in the

instant matter, fbr tl-re purpose o1'placing on record the enquiry
report submitted by the Joint tinquiry Committee perlaining to the

sLrbject issue.
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3. That from record pertaining to the present case, it is apparent OF

the controversy involved in this case is sirnilar to that of Original

Application No. 561202511--7, (Devavrat I(umar Sahani vs. State of

Bihar & Ors.) f-rled before the Flon'ble National Green Tribunal,

llastern Zone Bench, Kolkata, on the basis of a letter petition dated

27.12.2024 by Sri Devavrat Kumar Sahani, alleging unlawful

dumping o1'sand-bags and plastic bags in the Budhi Gandak River

during bridge construction at Athar Ghat, PS-Mushahari, District

Muzaffarpur, Bihar.

4. 'I'hat in the afbresaid Original Application No. 56120251F.2

(Devavrat Kumar Sahani vs. State of Bihar & Ors.), this Flon'ble

'l'ribunal, vide order dated 01.04.2025, was pleased to implead,

inter ctlia, the District Magistrate & Collector, Muzaffarpur, Bihar

(hereinalter rel-erred to as 'the District Magistrate') as a

Respondent, and lurther constituted a Joint Committee in relation

to tlie sub.ject matter.

5. Pursuant to tl-re FIon'ble Tribunal's directions, the District

Magistrate, Muzal'larpur, issned I-etter No. 169 dated 04.02.2025

appointing Sri Sar-rjeev Kumar, Additional District Magistrate

(Revenue), Muzaf-larpur as its representative on the Fact-Finding

Cornmittee. and in pursuant to the aforesaid order a three members

j oint cornmittee cornprising:

,, Sri Sanjecv Kurnar, Additional District Magistrate (Revenue),

District Muzallarpur, Bihar (non-rinated by the District

Magistrate).
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Sri Arun I(umar, Serrior Scientist, Bihar State Pollution

f]oard (Patna);

,' Sri S. N. -l'hakur, Regional O1ficer, Bihar State Pollution Control

Roard (Muzaffaryur); was calle in lorce in the matter in question

6. The in compliance with the directions issued by the Hon'ble Court

and in furtherance o1' adrninistrative protocol, a Joint Enquiry

Con-rmittce was duly constituted to ascerlain the t-actual position at

the site in question. Tl-re Con-rrnittee conducted a site inspection on

02.06.2025 at Athar Ghat, P.S. Mushahari, District Muzaffarpur

(GPS Coordinates: 26.079206, 85.519809). lJpon completion of-

the ir-rspection and cnquiry, the Comrr-rittee subn-ritted its report.

A copy of the Enquiry Reporl dated

1 1.08.2025 o1'Joint Enquiry Comrnittee

is annexed hereto as Annexure R/l for

the purpose of identification.

l. -l'hat the inspection revealed the follorving Site-Specific

Obscn'ations

Ilridge Construction Impact: -

During the construction o1'the bridge over the Budhi Gandak

River, the executing agency Lrsed geo-bags fi11ed with sand or soil

to create temporary retaining walls around the pillars. 'Ihese

stn-rcturcs have since led to tl"re lbnnation of- island-like patches

around the bridge base.

Vegetation Growth

OF

Exp.AillilNag

t--
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These island formations are now covered with grasses, herbs, OF
wild shrubs, indicating sediment accumulation and ecological

colonization.

Plastic Waste Presence

Plastic bags were visibly present at certain spots near the bridge

pillars, corroborating the applicant's allegation of in-rproper

disposal during construction. Photographic evidence was

documented.

tlydrological and Environmental Findings

River Flow Unaffected:
r-

Despite tl-re fbrmation of vegetated islands, the natural flow of the

Iludhi Candak River remains uninterrupted. water continues

to pass througl-r thc gaps betrveen these fbnnations.

No Course Alteration:

The inspection confirmed that the course of the river has not
been diverted or obstructed due to construction activities.

Perennial Nature Maintained:

'l'he Budhi Gandak continues to flow as a perennial river, with no
signs of stagr-ration or blockage in tl-re inspected stretch.

Compliance and Oversight Notes

No Post-Construction Clcanup:

'I'he agency did not removc the geo-bags or plastic waste after
cornpletion o1'the bridge, contrary to environmental norms and

good construction practices.

r .f t,'JReg.No'All'lot.

)
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B. In light o1'the Comrnittee's repoft, the allegations of significant

obstruction to river llow or widespread plastic pollution during or

post-construction are not substantiatcd by on-site cvidence.

9. 'l'he allegations o1' large-scale durnping and obstruction of river

f'low are exaggerated and not supported by the Committee's

findings.

10.In viov of the above, it is respectfully prayed that this Hon'ble
-Il'ibunal 

n-ray be pleased to:

(i). lake note of the Joint Con.rrnittee Report dated 02.06.2025;

(ii). Dismiss the Original Application as devoid of merit;

(iii). Pass any other order(s) deemed 1lt and proper in the interest of

-irrst icc.

I 1 .'l'hat the stateurents contained in paragraph nosa.l to 1 1 are true

to rny l<nowledge and arc infor:mation derived from records and

rest thereol- are nlv humble submissions belbre this l-lon'ble
Tribunal.

Gr*"r.*identified by me{,r@
Advocate

€'t..L' '- flq>1I

[\b:

$t
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Saunr.., (?^;
DE,PONENT

Ren.No.-A/lld.'1Oiffi 1B

Exp.-20/0112029
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Vcrification

I. Saurrav Raj son o1'Dilip Kr-unar Sinha, aged about 35 Years,

occupation: Government Service ( Sr. Deputy Collector), working

for gain at the olhce of the District Magistrate , Muzaffarpur, State

of Ilihar, having its address at Collectorate Con"rpar-ry Bag Road,

Muzaffarpur, Pin:842001, do hcreby solemnly affirm and declare

that the contents of the above counter aflldavit are true and correct

to tl"re best olrny knowledge and belief, and no par-t of it is false or

rnisleading.

Saq.ftq".r Ro-1'
DEPONENT

Place: m,tra' ["[a^? 
t"t

Date: - Lb[of l'l^6LJ;

c
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INSPEcTIoN REpoRT oFTrrE JorNT colrMlrrEr coNsrTurED iNTHB

MATTER OFTIIE IION'BLE NGT O.A. NO,S'NO2StrjZTITLED'

I)cvavral l(untnr Snlrnni Vs Slnle of Rihur & Ors'

Inspection sitc: Athar Clrat, I'}.S.- Mtrsltahari , District- Muzaflaryur

G.P.S. Localion: 26.079206, 85.5 I 9809

D:rlc of Inspcclion: 02.06.2025.

Bnckgrountl:

Tlre l{on,ble NGT, Easter n ZoneBench, Kolkala has filed a case on the application dated

27.1?.20240f Sri Devavrat Kumar Sahani, resident of Athaf Ghat; Ps- Mushari' Bochahan'

Nluzaffarpur, Bihar, Pin-843 I I8 filed a case No. o.A. 5612025182'Devavrat Kumar Sahani

Vs State of Bihar & Others, alleging that

l.DuringtheconstructionofabridgeatArhafGhat,underMushhariPoticestationin

MuzaffarpurDistrict,bytheBiharStaleBridgeConstructionCorporationLimited'

work Division, Muzaffarpur, a large quantity of plastic bags rvas reportedly dumped

intotheBrrdhiCandakRiver.Tlrishasadverselyaffectedthenaturalflorvoftheriver,

and the waste r€mains uncleared. The bridge construction rvork had been allotted to

M/sGaneshaRamDokaniya'Aliganj'Banka'byBiharRajyaPulNirrnanNigamLtd'

2.Itisallegedthatafterconrplelionoflheconstructionwork,thervorkagencyandlhe

departmenthavenotremovedthesandbags/plasticbagsthro}vnintotheriverfromthe

construction sile nor has the river been cleaned'

Consideringtheatlegalionsnrade,theHon,bleNGThasconstitutedaFactFinding

Commiltec comprising of following members:-

I - Senior Scientist, Bihar State Pollution Conlrol Board;

2..TbeDistrictMagistrate,District.Muzaffalpur'Biharorhisrepresentativenotbelorv

the rank ofAdtJitional District Magistrate (ADM);

Further, lhe l{on'ble NGT has directed that:-

,,(l) The contmillee slnll visit llrc site in queslion onrl submit its fctctfinding rcPorls |/ilhin

four weeks rv.rt. lhe allegalions nrucle in lhe orig'inal applictrlion'

h
t-.
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Q) The District Magistrate, Mwalfarpur shatt be the Nodot olJi"efor att logistic,purposes
andforfilling the Commiltee Report on dfidavit.

Constitution of a Fact Finding Committcc:

In compliancc rvith the Hon'ble NGT's directions, llre Facl Finding Committee was

constituled based on nominations rcccived from lhe respective Departments which are as

follorvs:-

. The Bihar State Pollution Control Board nominaled Sri Arun Kumar, the Scientist,

Patna and Sri S.N. Thakur, the Regional Oflicer, BSPCB, Muzaffarpur vide Letter

No. 377, dated- 16.04.2025 (Annexure- f).

The District Magistrate, triuzafarpur has nominated Sri Sanjeev Kumar, Addilional

District Magistrate (Revenue), Muzaffarpurvide its LetterNo. 169 daled' 04.02.2025

(Annexure- II).

Facts Finding about the Atlrar Ghat, I\{uzaffarpur, Bihar on the Bank of River Budhi

Gandah:

l'TheCommitteehadfixedthedateofinspectionon02.a6.2025.

Z. The Committee had visited the site in question and as per lhe direction of Hon'ble

NGT examined the factual status of the river in light of the allegation made in lhe

o.A.56120251F,2.

3. The river named as Budhi Gandak. The Budhi Gandak is a perennial river that

flowsthroughtlrenorthernpartofBihar.ItisatributaryoftheGangaRiverand

originatesfromtltesomestrryarllillsNearBisambharpurinWestChanlpararr

district,nearthelnrlo.Nepalborder.Itsapproximatelengthis320kitometers.tt

flows through the West Champaran, East Champaran, Muzaffarpu.r, Samastipur'

BegusaraiandKhagariadistrictsofBihar.ItmergesrviththgGangaRivernear

Khagaria district'

4.Thereisabri<lgenearAtherGhat,Musahari,Muzaffarptrr,Bihar.ltslengthis

apProximatelY 300 meters'

5. Florv of River is from west to east'

6. During the construction of lhe bridge pillars' the agency built a rvalt of geo-bags

filledwilhsan<lorsoilaroundeachpillartopr€ventrvaterfromenleringthebase.

At present an island-tike formation has developetl on either side of the bridge

L & x
?age2of7
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around the pillars. Most of these areas are now covered with grasses and wird
vegetations, including herbs and shrubs. At some spots, prastic bags rvere arso

observed (Photographs attached).

7. Since the river is perennial, rvater continues to flow through the gaps berween lhe

island-l ike structures.

8. These fomtations have not altered the course of the river.

9. The florv of water on both sides ofthe bridge appears to be normal.'

1-t\A \\
B)

(S. N. Thakur) *AKy!
Additional DistrictRegional Officer

Bihar State Pollution Control
Board, Muzaffarpur.

Scientist,
Bihar State Pollution Control

Board, Patna'
Magistrate (Revenue),

MuzaffarPur.

o
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